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Order of the Tribuna' 

This application has been filed 

challenging the action of the respondents 

th..; fixing the seniority and sudden 

transfer of the applicant to Doordarshañ 

Kendra, Agartala. According to him the 

seniority list was published without 

putting the applicant in right position 

It was as far back in 1990. Thereafter, 

the applicant submitted several represen-

tations. However, the respondents have 

not considered the representations. It is-

not possible for this Tribunal to considem  

the grievances of the applicant in this 

present application without any reasoned 

order why the applicants position was 

contd.. 



O.A. 57/98 
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a ,vc9, 

2 .3.90 not fixed in the proper place 

We have heard the appiic4t  in 
person and Mr A.K.Choudhury, learned Mdl. 

C.G.S.0 for the respondents. On hearing 

the applicant as well as the 9 ounsel 

for the respondents we dispose of this 

application with a direction to the 

respondent No.1 to consider tIe grievan-

ces of the applicant as mentidned in 

the representations which the applicant 

claims that he had filed earlier. The 

applicant may also file a pepesentation 

giving details of his grievances within 

a period from 15 days from. today. If 

such representation is fild, withitf•the 

said period, the respondent N9.1 shall 

also consider the said representation 

and pass a reasoned order. If the appli-

cant is still aggrieved, he ma' approach 

the appropriate authority. 

Application is disposed 	No order 
T'5 to costs. 
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